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( By Hon, Mr. Justice UL. Srivastava,V.C)

1 ]

The applicent, & Junior Engineer, working

—

at Daltenganj, Bihar:in the ydar 1978 and subsequent —

-ly he was transferred to Vearanasi Division, .

'-'r'.'.- Veranasi on 1.1.1983 and he was again transferradﬁ

. to Jaunpur on 28.3.83. The applicant confinued at
L Jaunpur for about four years and they he was trens-

ferred to Varanasi on 7.3.1987 and since then he‘

S 2 is working &t Veranesi. (n 8.8.1989 thrmghfh&-? J
- -. ' impugned order he has been transferred from Var ,r

To Shillong. According to the applicant Sri N.'l(;{' d
nj"

Upadhya, Junior Engineer working at Veranasi

division has besen transferred to Shillong but I"
K IS
his transfer order was cancelled. The ,f-;*

of the applicant is that the trensfer order is
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2.  In the Counter it apears thot even if :
is accepted that the person with longest stay :ﬁ

has not been trensferred, it is not discrimin

because in public interest some times persons

with shorter stay may have to be ‘tran's:f.-erradz-g

The guide lines are not mandatory but directory. |  H
It is submitted that the trensfer order wés issued I 8
on administrative grounds, hence any violation L
of the provisions of transfer policy does not 1;"'
arise et all. It mey be, sanetimes the person ’I:

; 43 amongst longer stay mey be trensferred and the

- "‘, i ~ same including the services are rejuired elsewhere,

| - : In view of the interin trensfer order the services

;.i' ¥ of the persons who are in transferable services

I" g . have to serve at the place of posting. Althwgﬁ

5 3 Jt merely allegation of melef ide is mede no evidence

il B | whati so ever hes been cited that the spplicant

n":: | was transferred &s & result of malafide. The
applicent’s application wes steyed by this
Tribunal, with the result that the applicent is

staying at Varanesi for the laest seversl years

but others have been transferred. This is not

E

"..._:TI‘
.

a fit case and there appears to be no ground

inteffere in the trensfer order. In view q the
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Bpp:liﬁﬂ‘t tc the same mit,wkh’m m ¢

Nc order 3as to the costs.

red.

Vice Chairmen

Dated: 23xd Novsz 1992
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